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: Date of declsion: 17T Javsif, 1798,

C-t.j2en: 1
|
1 . U-Uit.hal RaD.
2. B,Ruma Krishna Hair.
W.Vijayakumar . R
8.Nogaiah. NI

N

8 .Nagabhusghanam,
DeVall. .

8., BsThinmappa. .o .o Applic
i

3.

4. -
5. D.Ramasuamy, R
6.

70

I
! Andx

1. Jhe Union of India represented by the
snaral Mansger, S.C.Rallway, Rzil Nilayam,
Secunderabad.

-

2. The Chisf iPersunnel 0fficer, S5.C.dsilway,
Secunderabad.

3. Ths “ivisional Railusy Manager (Comme rcisl),
S.C.Rallway, D.R.'s Uffice, Guntakal.,

. Lo, . o
4. Senior divisional Personnel Cfficer,
S5.C.ailuay, Cuntakal.
|

Se M.Rangaéna.

6. B.3under Raju.

7. M.Ramacﬁandra.

8, K.Rama Murthy.

9. B.Balaiah,

10. K.Krishna.

11, Md. Usman.

12. M.Gopal -

13. MV .Ramana. ‘e .o REspi

Counsel for the Applicants; 5f1 S.Ramakrishna

Counsel for the Respondants: 5ri h.R.Dgvaraj
CCRAM

Hon'ble Sri R.Rangarajan, Fiember(A)

Hon'tble Sri 4.5.Jal Parameshwar, Member(J)
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P2 b
JUDGMENT . %
i(by by Hon'ble Sril R. Rangarajan,Member (A)

; -
Hea%d Sri S.Ramakrishna fao, lsarned counsel 5

for the Applicants snd Sri N.R.Devaraj for the res-

pondents,

ThBFS arg 8 applicants in this G.A. Lot
E - o;ucl -
of the 8 applicants, Applicent Hos., 1, 4, 5 drxd %
! .

1

i
had alrsady!baen abgorbed as regular bearsrs. Hence
é

thepO.A., in so fPar as they are concdrned has becone
infructuous and is dismissed in respect of the

ardg
applicant N?s., 1, 4/ 5 sEs—fx

The: rest of the spplicants viz., 2, 3, 7 znd 8
i .

1

submit that:they wera working as Commission Vendors/
Bearers in Dharmauaram Rgfreshment Room, Guntakal
Division, 'They have given their service psrticulars
in parsz d(150? the U.i. The catering Bearars/Vendurs

working uitp the Contragtors were to be treated as
I

| Lo , - .
Gover mmant servsnts in view of the Sujpreme Court

Judyment. ! Accordingly the applicants have to ba

absorbed regularly in CGroup "O" Posts in the Hailuays
abomsamentioned
fis the/applicants™ mussxXare not taken as reqgular

Rzilway em:loyses, thdy have filed thiz G.A.

praying to set aside tha impugned lstter Ho. G/C.101/
Page 13
Vendors/P dated 14.11.1996, (annexurs A~1/t3 the g.a.)

calling the juniormost vendors/Bearers for scrasning

direction to the Raspondents fo¥
test and For consequential/absorption as Vendors/S8earers

as they are the saniors on the basis of the number of days:

SN i
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i
Vendors/Bearcers., Applicsntg Nos., Z and 3 are
: .

st 51.NBs.,[23 and 30 of the said list. Hence,

it is to bejheld that Applicant Nos., 2 and 3 are
A
_ Puc.
seniaors tokﬁpplicant Nos., 4 and 5, When the

junior applicmnq Nos., 4 and 5 had alreedy been

absorbed, it is not known why the senior Applicanty

t .
Nos., 2 andIB were not absorbsd. Hence, a direction
5

has tu be given to absorb the applicant Noé., 2 and 3
{ .

also forthuith within a psriod of 45 days from the

date of & réceipt of a copy of this judgment.

As regards the applicang,ﬁoé., 6y, 7 and 8
they are at Sl.Nos. 57,58 and 112 of the list far
o
abzorption and there is no material avsilable to shou

that their juniors who ars below them were absorbed.

Henca, a further directiaon has to be given to trs
- :

respondents to absorb the applicsnt WNos., 6, 7 and B also -’

in accordancd with the rulss 28 and whédn their turn

comes on thé basic of thair qualification.

In view of what is ststed abo.e, the

following directians are given:

i) Applicznt Wous., 2 and 3 should be absorbad

as Canteen Vendors/Bearers or in any other.

LGroup "D" Post bssed on their qualifi-
cetions etc., within z period of 45 days
Prom thz datsz of recdipt of a copy of

thig Judgment.

’:RL,/f ii) The applicunt tos., &, 7 and 8 shall alsc

N
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they have uﬁrkad és yend ors/Bearers and with all

consequentibl benefits. AD inturim order was

passed in this o.A. on 21.11.1956. By this [rdgr,

it was directesd that "Any appointment made to th%

spst of Vsndors as per the Notification Ho. G/C/]
dated 14,11.1996 calling certain employees for

sereening f

to the outcome of this eile™

|

Alreply statement has been Filed in thi
|

CeAe The 'maliii contsntion of the respondsnts i

that the Commissionsd Vendors/Uesrars were abss

[£3]

on the basis of the seniority. The applicanty
herein are juniors and they will be considersd (f

absorption as and whan thelr furn coOmes.

01/Vend/F

lar the regular post of vendor is sub¥ct

=)

roed

ar

Je hawe asked CLhe respondants as Lo hee

0

the Serial Hombars in which the spplicants aru placed

for absorption and also the details of the applicznis

who had filed this C.A., in regard to their adsorgtion.

An additicnal reply hag been filed in this

the position of the applicsnte in the list fox

Ush., wherein

absorption

has been indicatsd in pars 4 of the additiona]l regly.

As per the details given, it is seen that thel Applicant

Noce, 1, 4 anu 9 had already been absorpaed gnd
st and
three applicents who had been absurbad Jat 53

thess

lHDS., 10'39

and 49 Pr the list For sbsorption gs Gomtzat Canteen

h =
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be absorbed as Canteen Vendors/Bearers or
E

any other Group "D" pogt on the basis of t
!

qualifications :te., as and when their tur

CUmas.,

The U.A., in so Par as applicsnt Nos., 1

znd 5 is councernsd, ¥¥ has become infruct

?

as they ha@* already been abscrbed and it

disniissed ac infrugtuocus,

The Q.A., is ordereds accardingly.

No coets,

| eatfar &
 CERTIFIED To!'Z CORY
e ealnss )it

CASE P . EX
igﬁltﬁri: SIT "“j:?fiéf.gg
sfrarl .:I o \LQ)\E ?%

COPY le.b o

b —
. RO
. i Pificer
8.t ol

Ceﬁhkifdhﬂli}UQUgBﬂWIbUﬂ@
gagata aadls
HYDERABAD BENGH,

1n

e iy

Lous

is

=



